
IN THE CENTRAL ADMIN
ISTRATIVE TRIBUNAL 

CALCUTTABENCfl A 5-0/ C I - 

Ritu Soni, W/.o. 
Mangaliit Singh, aged about 41 yearS, 

working as 

' 	
control of Joint Contr011. of Defence 

'SeniOr. Auditor under the  at 
Accounts, Area Accounts Office (ANC) Buniyadabad Port Blair,  

reseflt r
esiding at 7/2, BStreet, Near AyyaaPPa TeiPle, 

- 744102. 
BuniYadabad, Andaman & Nicobar Island, Port Blair  

.AppliCaflt 

i. 

Minist of Defence, Govt. of 
Union of India service thtoh The Secreta,  

india, South Block, New Delhi - 11.0001. 

2 	
Controller Gener of Defence Accounts, Ulan Batar Road, Palam, Delhi 

t1j0OiO. 

Controller of Defence Accounts (IDS), Room No. 130, Rajaji Marg, Kashir . 

House, New Delhi - 110011. 	 . . . 

The Joint Controller of Defence Accounts, Area Accounts Office (ANC), 

Buniyadabad, Port Blair - 744102. 

. 	
ficer, The Area AccoUnts Office (ANC) Buniyadaba& P 

Accounts Of 

	

	
ort Biair,  

... RespOfldeflts 



1 	 - 
6 

:N-o.OA.350/13&3/2O17 	
Date of order: 22.09.2017 

COram :on'b1e Mr. A.K. P

Vember Administraitive 

atnaik, JudIcI1 Member 

Hon'ble Dr. (Ms.) Nandita 

For the.appUCaflt 	: Ms. C. Sinha, counsel 

For the respodentS : None 

ORDER(ORA} 

Or.(Ms.INafldita Chatterlee, A.IVk 

Heard id counsel for the applicant. The applicant has sought re'ief to set 

aside and to quash the Admin Order No.109 dated 09.06.2017 as well as the 

letter No. AN/l/1005/TFR/9Ut 	
dated 21.061017; to set aside and quash the 

letters dated 13 07 2017, 28-0714617 & 16 082017 and to allow the applicant to 

-ifcontinue at Area Accounts Office (ANC), BunWadabd, PotBlair till completion of 

the tenure period 

2. 	Id. counsel for the .applic.
nt draws our attention to arepresefltatiOfl dated 

11.09.2017(Anflexure A/131preferred to Respondent No.3 and Respondent No.4 

wherein the applicant has prayed that the relieving order dated 21.06.2017 may 

be reca1ed and that she may be retained in the office of the AAO(ANC), 

Bunlyadabad, Port Blair. 

3. 	
Accordingly Respondent No.3 is directed to dispose of the representation 

of the applicant dated 11.09.2017(Aflflexure A/1) by passing a reasoned and 

speaking order within 2 weeks from the date of receipt of a copy of this order, 

Once a reasoned and speaking order is issued, the same should be communicated 

to the applicant within one week of the same. 

L. 

V 

/ 
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4. 	
The Id. counsel for the applicant tronglY presses for stay of the orders 

dated 09062017 and 21062017 From the annexed records, it Is seen that vide 

order dated 14.06.201 the SenIc AcOUtltS Officer(AN) i.e. the sodèflt No.5 

thority, a substitute has been 
has con ieyed that as approved by the competent au  

posted against the post that the applicant ws directed to join vide order dated 

dministrative order, 
09.06.2017 ad rspbndeflt NO.4 was directed to issue an a  

uding the applicant. No such 
egarding pQsting of the concerned idividualS inc 

i 	
drder has been brought to our notice. In this context, the order 

admifliStrat  
modified despite the orders of 

dated 09.06.2017 does not appear to have been  

ce, the Respondent No 5 is directed to ensure that 
the Respondent No5 Hen 

unless already so issued, the administrative order 
onseqUeflt to his orders dated 

l
r 

14 06 2017(AflfleXure A/5) is issued imrediatelY in
rcase of the applicant 

5 	A copy of this order along with 	
paper book may b transmitted to the 

Respondent No 5 by the Regist for whch d counsel for the appIican shall 

deposit the cost within oPe week. 

6. 	
With the above obseratiOfls,the0 	

p0sed of. No order as to Eost. 

p 

(Dr. N. Chatterjee) 

Administrative Member 

sb 

(AK 	na3k) 

Judicial Member 


